LI579 Indian territory in
Pakistani Possession (C.A.)

[Shri M., C. Chagla]
have the Radcliffe Award which gives
a map. The map differs from the
text. The Radcliffe report itself says
that when there is a discrepancy, the
text shall prevail. Our contention, and
rightful contention, is that according
to the text, these five villages belong
-to us, not to Pakistan. Pakistan does

not accept that contention.

Shri Hem Barua: Why don’t
push out Pakistan from there?

Shri M. C. Chagla: When it comes
to it, we will push them out, but at
present . . . .

Shri M. C, Chagla:
Sl $AT W A 0 WOF G
T FAT W IZ FHT AT AT |

you

Shri M, C. Chagla: §9T &a HTYT
g & wrowt aar g |

“We are now trying to see, with the
assistance of the Surveyors-General
and the Land Records people, whe-
ther we can draw the line gecording
io the Radcliffe Award. It we fail,
then the question will come: what is
.the next step we should take?

Some hon. Members rose—

Mr. Speaker: Shri P, K. Deo to
raise question of privilege.

Shri Kanwar Lal Gupta: This is
very important...

Mr. Speaker: T have gone to the

next item.
W WA AW W T TN

[ofamdz &Y qmar o @ wRE
g

Mr. Speaker: This House stands ad-
journed for lunch to meet again at
2 o'elock.
12.59 hrs.

) “The Lok Sabha then adjourned for
Lunch till Fourteer of the Clock.
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The Lok Sabha reassembled at Four-
teen of the Clock after Lunch.

[MR. DxruTY-SPEAKER in the Chair]
RE: CALLING ATTENTION

Mr, Deputy-Speaker: Mr. P. K. Dee
has to submit something.

Y $aT W g (faeer 721)
9q T W@ gur 9r a1 e
TEWE W QAT |

Mr. Deputy-Speaker: That
closed.

Shri Kanwar Lal Gupta: That was
not closed.

Mr. Deputy-Speaker: When Speaker
left, he had already calley Mr. P. K.
Deo because he had to submit some-
thing regarding the privilege matier.
So far as the call attention is cam-
cerned, I was present in the House,
he said either on the External Affaire
demands or if you want some special
debate or discussion for this purpase,
he is prepared to consider a reguest
within the provisions of the rules, but
it would not be proper to say it was
not closed. It was closed. That is on
record,

was

o T /I T : 49 o Az
g @t Afsg )

Mr. Deputy-Speaker: If I  permit
yvou, why not permit some one else?
There is some limit. Let us abide hy
some rule. I am not permifting.
Please resume your seat.

Y WA JT oA ;A TETEi
W ¥ 99 g9y g @4 far qv
fF xx a¥ & #fade 7 fefawa
forar ar frg & foqgr 1 @ @Ew W
ware wgr frar mar ag sz difaw
T &

Mr. Depufy-Speaker: I do recog-

nige this is a serious. matter, but this
is not the occasion to raise it.
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oY wae W™ T g AT
g wm A oA whew
g T | ag 2w & fedw # @@
2

_"lﬂ AEmrare Wt (g79T) ¢ A
fAags & fs wa &1 99 w9 @1 QY
At AT TF weAw ¥ qg WGy T F
B fF g weT awra gt amar € 3w
URE % T AT FEG FTET 8 |
AA-REAT F AT G & F177  FFA
q2A FI wWhre £ faqr o ot S
W @47 FT IATS WH | A q¥T 97
3 faega ff s & fe @ faoig
e F@IRgm @ AT F @
93| U WA TH AE ¥ AT g
arar g ?

Mr. Deputy-Speaker: 1 have follow-
ed what you say. When the Speaker

left, the call attention notice was
closed,

Shri Prakash Vir Shastri: No, no.

Mr. Deputy-Speaker: Look into the
record. He hag in fact called Mr.
Deo. I was present here. Secondly, he
has also given g ruling that you may
get an opportunity when the demands
on the External Affairs Ministry are
discussed here. In case there is no
satmfactory reply, then there will be
an opportunity to raise this matter in
a suitable manner in some other form.
His rulings are there. This way we
cannot proceed.

st SETEEIT SreAt o SOTsAW
WEIEd 9% T HEEAIe ¥ & | WA
9 @ & TgA¥z &1 T FT G-
fear o @) gardr ATq ATy
gATL graE W I o

Mr. Deputy-Speaker: It is wrong.
The Chair is not to protect this side
or that side. It is not a question of
protection; it is a question of follow-
ing certain procedure, It is not
fair comment,

ASADHA 22, 1889 (SAKA)

Question of
. Privilege

=Y WAL W WA : W TH FET
¥ fafred &1 gwi & sOe @
% fog A wgr omT, WA Iw
THI & W@ W F A IWL
g fa@r s At g fag W
qfwer g1 T | (SEw) QEr
AT FY g @A wrfgy 1 Sw Ay
TEIST 39T Sfgw | 9§ 7 Y AL
o w1 frddt @ faar &1 (o)
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Mr. Deputy-Speaker: Yesterday, the
scene that took place in the House is
known to you. You yourself were
very sorry for it. You do not want to
repeat the same scene here. Please
obey the Chair and keep quiet.

st WO Nt o 7 TrET
fag uF ate @1 weq & f& gl
¥ faugl a7 @ & AYC qEA A
TR FY FAT @ E

14.07 hrs.
QUESTION OF PRIVILEGE

MISREPORTING OF LOK SABHA, PROCENS-
INGS BY AN ORIYA PAPER

Shri P. K. Deo (Kalahandi): Mr,
Deputy-Speaker, under rule 225, I
consider it my painful duty to bring
to the notice of the House a breach of
privilage which has occurred by the
publication of a false and perverted
version of my speech on the Home
Ministry’s demands on 3rd July 1987
in the Kalinga paper which was pub-
lished on the Gth of July 1967 from
Cuttack. I am very sorry that I have
to cross swords with my very dear
friends with whom my association
was of thirty yeays—>Messrs. Biju Pat-
naik, Surendrn Mahanty, Chintamani
Panigrahi and others. They are all
associated with this paper and it W
my painful duty now...

Shri Chintamani Panigrahi (Bhu-
baneswar): I am not associated with
this paper now.



